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(ii) Number trained so
fa r ; 7, 017

(iu) Number yet to be
trained in Hindi 11,548

Representation to Kerala mi Cashew 
Coi porution of India

4192. SHRI C K CIIANDRAPPAN 
Will the Minister of FOREIGN TRADE 
be pleased to state

(a) whether the Kerala Government 
have requesttd for more representatives 
from the Kerala Cashew Development 
Corporation m the Cashew Coiporation of 
India ; and

(b) if so, the decision taken thereon 7

THE DIPUTY MINISTFR IN THE 
MINISTRY OF FORI IGN TKADL (SIIRI 
A C GEORGI) (a) Yes, Sir

(b) As various interests have to be re* 
presented on the Cashew Coiporation 
Board, it has been possible to accommodate 
only one nominee ot the Kerala Cashew 
Development Corporation A separate
rcpresentati\e of Kerala Stue has also been 
appointed,
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Issue of Order prohibiting Foreigners
from Producing any Film or 

Documentary for Public 
Exhibition

4194 SHRI M M JOSEPH : Will the 
Mimstei of HOME AFFAIRS be pleased to 
state *

(a) whether Government have iss ed 
any older under Section 3 of the Foreigners 
Act 1946 piohibitiug foiugneis fioin pio- 
duem*.’ any fllm or documentary for public 
exhibition without prior permission of 
Government , and

(b) if so, the mam points thereof *

I HI MlNISFl R OF STAT! IN THE 
MINISTRY Ob HOME A1 FAIRS (SHRI 
K C PANT) (i)a tu l (b) Yes, Sir A 
copy ol the Older called the Foreigners 
(Second Amendment) Order, 1971, is placed 
on the Table ol the House [Placed in 
Library. See  No LT—625/71J

Village Volunteer Force in Manipur

4195 SHRI N TOMBI SINGH . Will 
the Minister of HOME AFFAIRS be pleased 
to state .

(a) the time upto which the Village 
Volunteer Force in Manipur is to continue 
there ;

(b) whether the Security Commissioner 
contiols the working of the Village Volunteer 
Force in Manipur;

(c) if so, the control that Government 
of Manipur exercise on the Security Com> 
missioner ; and

(d) whether the general public in Mani­
pur consider the Security Commissioner’s 
oft ice as a supei Government ?

THE MINISTER OF STATE IN THE 
MINISTRY Of* HOME AFFAIRS (SHRI




